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CAT/I\2
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
) NEW DELHI
0508, 91 DATE OF DECISION__ 53-9.93
Sh,Fraveen Kugar Petitioner
Mr.O.FP.Saxena ' Advocate for the Petitioner(s)
U,0,T, & Ors Versus
Respondent

Advocate for the Respondent(s)

Mrs, KuntKup-Jein—

CORAM

The Hon’ble Mr.  N.V.Krishnan, Vice Chaiman(A)

The Hon’ble Mr. 3.5, Hegde, Member(J}

Whether Rcboners of local papers may be allowed to sce the Judgement ?
To be referred to the Reporter or not ? Vet A

Whether their Lordships wish to - se¢ the fair copy of the Judgement ? ¥
Whether it needs to be circulated to other Benches of the Tribunal ? ~

hwbE

JUSGEMENT (O 3aL)

(delivered by Sh,N.V.Krishnan, V.2.0(#))
This csse has been called out for the sscond time
today, Neither the applicant nor his coun'zel nor the resgpondent

or his counsel was present, The matter was hearc on 19.3,93
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and left part hsard, Further hearin
and the case was still left part heard,
Today when the casz is coplled out, none is present
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dated 25-9~3C (Anpexu-e-~A) of

in orming him that he 'as gopoiiiad
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impugnen corder Lat-d 25,353,900 M0eXuns-d)

to regularise the sevvice of

MNaib Patwari and to puay

since then

4 The gpplicart has produced

appointment as Naib Palwari vide Annosure.D

ated 18.,12,89 and his gpointnant order issued
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R Re spondents have filed theln roply danying

that any relisf is due o U
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Gne 0T the grounds roised by “ha eoplicant was

that appointment ordsn, issucd vic grder 265.9
L vl order 253.9
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1 o e imfisa + £549 3

cescribes him"is the officiol concemecdH, He
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Anoservica on that date also,.2 vere then
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o As none
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this application cn merits, It s cl--r Sron the

appo in tme
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of the axplicant as Naib Patwari wes purs
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a temPo~rary capacity and on adhoc basis for
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a p2riod of one month, This 12 +ts
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7. Respondent®s condention that his servic
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only. In that cas:

deemed to have terminated his servica

was on duty that day,
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of skewe to the apslicant and == that the applicant

the benefit

did continue to wvork as Naib Petwarl ti
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